IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO 690 OF 2011
(ARI SI NG QUT OF SPECI AL LEAVE PETI TI ON(CRL. ) NO. 3249 OF 2010)

STATE OF HARYANA ... APPELLANT
VERSUS
SURESH @ PAPPU ... RESPONDENT
ORDER
Leave granted.

We have heard the | earned counsel for the parties.
2. The H gh Court of Punjab & Haryana by the inpugned

judgnment and order dated 20.08.2009 in Crimnal Revision No.2217 of
2008, has quashed the application of the Prosecution under Section
319 of the Code of Crim nal Procedure.

3. The State of Haryana, aggrieved by the inpugned judgnment
and order, has approached this Court by filing this Special Leave
Peti tion.

4. Learned counsel appearing for the State has drawn our
attention to the statenent of Prosecution Wtness No. 3-Dharanbir,
S/o. Tarkha Ram 1In that statenent it is clearly stated that “ny
brot her was nmurdered by Suresh and Sonmbir”. In the statenment it is
al so indicated that “Suresh got 7.5 acres of land of Sonmbir sold by
m sgui ding him and serving liquor. \Wenever Sonbir used to ask him
to pay noney, he used to promise to give next day or thereafter.
Thereafter, we insisted upon Suresh to give noney”. This clearly

reflect the notive for commtting the crine.
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5. In view of this clear and categoric statenment of P.WNO. 3-
Dharanbir, the Hgh Court was not justified in quashing the
Prosecution Application under Section 319 of the Code of Crimna
Procedure for sumoni ng Suresh @ Pappu.

6. Consequently, we are constrained to set aside the inpugned
judgnment and order of the Hi gh Court passed in Crimnal Revision
No. 2217 of 2008. \Watever has been observed by us in this order is
only confined to adjudication of this petition which should not
prejudi ce the accused in any nmanner in the trial.

The appeal is disposed of accordingly.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERVA)
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